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I, the Cbairman of the Committee OR Private Members' Bills and Resolutions, 
baviDa been authorised by the Committee to Pl'ClCllt the Report on their behalf, 
present this rll'St Report. 

2. The Co.amittee met on 16 December 1991 for-
I. Examination of the foUowin. Constitution (Amendment) Bills under 

Rule 294(1)(a) of the Rules of Proc:edure:-
(1) The Constitution (Amendment) Bill, 1991 

(AlflMdmat %nick 107, etc.) by 
Dr. Luminarain Pandey. 

(2) The Constitution (Amendment) Bill. 1991 
(A~tulmeru 0/ Eighll, Scltedllle) by 
Shri Sharad Diahe. 

(3) The Constitution lAmendment) Bill. 1991 
(Ametulmeru ollUtick 30) by 
Shri ChoUa Rao Juvvadi. 

II. Qassification and allocation of tilDe for dilcussion of Bills (vide 
Appendix) under clause. (b) and (e) of Rule 294(1) of the Rules of 
Procedure. 

EJUlminlllioll 01 ColtStillllioll (A~lIdmellt) Bills 
3. The Committee c:onsidered tbe Bills and arrived at tbe following findinp as 

a resuh of their examination of the BiJls:-
Filulillgs 01 ,lie Comminee 

(1) The Constitution (Amendment) Bill. 1991 
(AmatJIMII' 0/ .rtick 107, etc.) by 
Dr. Lumiaarain Pandey. 

> The Bill ICCb to amend the Constitution wilh • view 10 providing that .11 
Jaws alfec:tin, any reliJion. retiaious plau:s of worship. etc. which b.ve come 
inlo fon:e after 1 July 1991. shall be void and any Bill which affects any religion. 
reJiaious pIacle of worship. etc. in future shan be deemed 10 have been passed 
oaly if il is pused by a majorily of Ihe TOlal membenhip of Ihal House and by 

:!' • majority of DOt lets than two Ihirds of the memben of lhat HOUle present and 
• .;tiq. Such a BiD would abo require raliflCation by Dol leu than one half of 
the Slate Lc .... lures. '/ 

After coneHeriaa all 8Ipccb of the BiD. the Commincc recommend thai the 
IBCIDber may be permiued 10 move for leave to inlroduce Ibe BiU. 

(2) The ConIdtation (Ame8Cimcat) Bill. 1991 
(AIrwrwIIneu 01 EigItIh Sdw4Mk) by 
Sbri SIwad Dipc. 

no Bill ... 10 a8CIId abc £ipth Schedule 10 Ihc Coastilulioa witb a view 
to ...... ICoph.i ....... in iI. 
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After coDSidcrinl all apects of the BiU. the Committee rcconunead thai tile 
member may be pennined to move for leave to introduce the BiU. 

(3) The Constitution (Amendment) Bill. 1991 
(A~ 0/1IrtU:U JO) by 
Shri Cbokb bo Juvvadi. 

'/ 1be BiU teeb to amend article 30 of the Constitution with a view to pro¥idiDl 
that aU minorities shall have the riabt to establish and administer educational 
institutions to COlIICfYe their lan.uae and culture. " 

After considerin. all apeetl of the BiU. the Committee recoaunead that the 
member may be permitted to move for leave to introduce the Bill. 

CllluiflCllliDn IIIId IIlIooIIitm 0/ I_ 10 BUb 

4. The Committee then c::ontidcred c:la8ification and allocation of time to 
twenty-three Bills specified in Appendix. 

s. After collliderin. all UpedI of tile BiD. the Committee recommend that 
the followin. Bills be. placed in calC.orr 'A':-

(1) The Constitution (Amendment) Bill. 1991 
(Amelld"..,., o/ilnicki 14 IUId 16J) by 
Shri Oeorae Femandel. 

(2) The Hip Coun at Allahabad (Establishmeat of a permanent 
Bench at Bareilly) BiU. 1991 by Shri Santolh Kumar Oan.war. 

(3) The Constitution (Amendment) BUI. 1991 
lAm ...... , 0/ tIN PrHmble. etc.1 by 
Shri Ram Naik. 

(4) The Constitution (Amendment) Bill. 1991 
IOmiuion 0/ artkk J1O) by 
Shri Kubiram Rana. 

(S) The Prevention of Social Diubilities Bill. 1991 by Shri Kuhiram -
Rana. 

(6) The Constitution (AlIIOIlCImCllt) BUI. 1991 
IS"."itMlion O/IWW SdNtI_ lor E",.," Sdtetlllk) by 
Shri Bhoacndra Jba. 

(7) The Constitution (Amendment) BUI. 1991 
lA ........ , 01 enick J17. etc.) by 
Shri Bbopndra Ju. 

(8) The CODItitutioa (AmellClment) Bill. 1991 
(lrumiolt 0/ "eM' Pen XIA) by 
Shri China Buu. 

(9) The Married WCMDOn (Protcctioa of Ri&htl) BiU. 1991 by Sbrimati 
BMa.a RajClwari. 

(10) The Railway Protec:bon Force (Amendaacat) Bill. 1991 (.s..uu.-
".. o/INW Lore, Tilk lor ,..., .,.,. .•. ) by Slari ...... b 
Acharia . 
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The Committee further recommend dial aD lite rcmaiaiDl 13 Bills be placed 
ia calepy 'B'. The Coauaiuec recommend allocation of lime for eac:b of the 
Bills as showa in cohnan S of lhe Appendix. 

R«OIfIIfWIIIMItiou 

6. The Comaaittee recoauacad Ibat-
(i) ·Dr. Luminanin Pandey, Sarvubri Shand Dilhe and Chotka 

Rao JuYVllCli be permitted 10 move for leave 10 inlroduce lbeir 
Constilution (Amendmenl) Bills; aDd 

(ii) lhe classificalioa aDd aIIocalion of lime 10 Bills by lhe Committee, 
as shown in abe Appendix, be apecd 10 by lhe HoUle. 

New Delhi; 

16 lhurrtber. 1991 

S. MALLIKARJUNAIAH, 
C",""""II, 

COIJIIfIiIfft 011 "';WII~ Me".Hrs· 
Bilb ami RaoIllliolU. 
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1. 1bc CoasIitutioa (AlIICDCImcat) BiD. 50 of 1991 
1991 (A~ 0/ tII1ida 74 .-
1fIJI by SItri G."e FnuNIa. 

2. TIle Special Protec:tioa Group 67 of 1991 
,,,,,,lUndmeat) BiD. 1991 (A,*,",-
""'" 0/ LoIIf Tllk. Itc.I by Sbri 
, .... Kumar B ...... 

3. The Hi'" Court .1 AU .... bad (£I. 51 of 1991 
tabailhmenl of • penuneal BeacII .1 
Barcllly) Bill. 1991 by Sbri S.nlOlll 
Kum.r Gu ... r. 

4. 1bc Constilulion (Amend ... t) BiU. 62 of 1991 
1991 lAme"""" 0/ rIw ,.,..,.,.. 
etc.) by Shri Ram N.m. 

5. The Public Premilea (Eviclioa of Un- 64 of 1991 
.ulhoriled Occupanll) Amendmenl 
Blil. 1991 (AIUIttImaI 0/ ..cIiDII 2) 
by S .. ri Ram Naik. 

6. 1be Conslitution (Ameadmeal) Bill. 60 of 1991 
1991 (OlfliuiDII 0/ Midi J70I by Shri 
Kaahimn R.n •. 

7. The Prevenlion of Social Disabilities 61 of 1991 
BW. 1991 by Slsri KubinJD Rau. 

8. 1bc HiP Court of Gujanl (EII.bf. 52 of 1991 
iIllinenl of • permanent Benc:ll .1 
SunI) Bill. 1991 by Slsri K .... ira ... 
R .... 

9. The Coaatilutioa (AI.acll.ea,) Bil. 66 of 1991 
1991 (irumiolt 0/ MW enick 26.4) by 
Shri Bhopndn JbI. 

10. TIle CoMdIudoll (A.-IId ... I) BiD. 63 of 1991 
1991 (~ 0/ ..,., SdtM .. 
for ~ Mr.''', by SIlri 
B ........ n. •. 

11. The eo.d ..... (A ed_cat) BiD. 55 of 1991 
1991 fA .......... of .... 327, .,) 
by SUi BIIia .... AI. 
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12. 11Ic Constitution (AmcndllM:nt) Bill. 74 of 1991 
1991 (Amnl"~'" of..rick BI. nc.) 
by Shri Mohan Si..,h 

13. The Constitution (AlIICIICbncnt) Bill. 68 of 1991 
1991 (Amend".., of Ei".,. 
SdwduJ~) by Shri Chinl Basa. 

14. The Constitution (Amendment) Bill. 70 of 1991 
1991 (Insertion uf IIt'W P"rI XIA) by 
Shri Chinl BlSu. 

15. The: Con5titution (Amendment) Bill. 71 of 1991 
1991 (In.~t'nit''' tlf ,,~w III1icIr 16A) by 
Shri China Ba.'u. 

16. The High Coun of Orissa (E5lablish 81 uf 19'11 
menl uf • permanent Bench a. Sam· 
balpur) Bill. 1991 by Shri Sriballav 
Paniarahi. 

17. The Constitution (Amendment) Bill. 87 of 1991 
1991 (I"sertion (If ,,~ "nic/~s lJA. 
2JB .nd lJC) by Shrimati BaavlI 
Rajcswari. 

18. The Married Women (Protection of 88 of 19'11 
Ripl5) Bill. 1991 by Shrimali BuavlI 
Rajcswari. 

19. The: Bannina of lell Dcterminalim: :to of 19'11 
Tells Bill. 1991 by Shrim .. i Buava 
Rajcswari. 

20. The: Railway Protection F()~a: 92 of 1991 
(Amendmenl) Bill. 1991 (Subst;tllt;on 
of MW Lon, Titlr for Long Titlr. 
nc.) by Shri Basudcb Aeuria. 

21. The Abolilion of Begin, Bill. 19'11 91 of 19'1) 
by Shrimali Buava Rajcswari. 

22. The Hilh Coun of Gujarat (Ellabl· 103 of 19'11 
isluncnt of a permanent Bench at 
Rajkot) Bil. 1991 by Shri DiJccpbhai 
Sanpani. 

D. The Hiah Court of Gujarat (Esaabl- 106 of 1991 
__ nl of a pe .. ucnt Benda at 
RajkoI) BiD. 1991 by Sbriaati Bblv. 
a Chikhalil. 
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